
Heard Shri A.DeO, 	lear ned counsel 

Eor the petitioner and Shri B.Dash, 	learn 

ddl.Standing Counsel appearing for the ~,~ j7 

respondents on M.A. 44/99 	filed in this 

3.isposed of matter. This Original Applicat 

as disposed of on 24.2.1995 in which it 

the learned as noted that 	 Addl.Standirig 

ourisel Shri U.B.Mohapatra informed the 

rribunal that the applicant had since been 

appointed as SurveyorNo.II, 	S.B.C., 	Rahi 

vide Surveyor General's letter 	xxx tlU? 

Iated 3.1.1995. It is submitted by the 

Learned counsel for the petitioner that 

in letter dated 3.1.1995 the applicant has  

been appointed as Off icer Surveyor and by 
f'.r 

9-;f9 s 
nistake in order dated 2 1.2.1995 the word 

'Officer 	has been missed. in view of thisi 

e wants the above order dated 21.2.1995 

to be modified by inserting the word 

"Off ic er" before the word '.iurveyor'. 	
I 

Learned Addl.Starxding COunsel has no 
/ objection to this. In view of this 

is disposed of by ordering that order 

sated 21.2.1995 be modified ard the word 

Officer" be inserted before the word 

"Surveyor" in para-1 of that order. Let 

the modification be carried out. 
8JYr?e) 

M.A.44/99 is disposed of accordingly.  
Hand over copies of the orders to 

1eared counsels for both sides 

ZI F C 
VIC 

U: 

MBER (JuDICIAL 

22 .99 

ri 

(C) 	 1/ f 
SeriaP 
No. of De of 
Order ($er 

Oder with Signature 

'I. 

Office note. as to 
action (if any ) 
taken on order 


